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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
"HYDERABAD BENCH : AT HYDERABAQ

OA_968/92.

Bt. of Order:8-11-93.

1. S.Kriahnalﬂeddy

2, S.Ranga Reddy

ssssRpplicanisg
Us.

e Union of India, rep; by

the Secretary, Ministry of Communications,
New Delhivl,

2. Chief Gensral fManager, Telecommunications,
Andhra Pradesh Circle, Hyd-1,

3, Teiecom District Mamnager, Guntur-522 002.

+sesRespondents

Croin \WSM\M&&\

Counsel for the Applicants : Shri T.Jayant

Counsel for the Respondents @

CORAM:

:  Shri N.V.Ramana,Addl.CGSC

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMER (J)
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(Order of the Divn, Bench passed by Hon'ble
Shri T,C.Reddy:y Member (3} ).
[ S B

* * * . I

This is an application filed under sactioﬁ 19
of the A.T.Act, 1985, to direct the Respondents to appoint
tha first applicant herein in a guitable post on compas-
sionate grounds in relaxation of normal recruitment rﬁles- #
and to pass such other order or orders as may deem fit and i

proper in the circumstances of ths case.

20 The 2nd appiicant herein is tha father of the
Pirst applicant, The 2nd applicant uwhile working as
Telegraph fMaster in District Telecom Office, Narsaracpst
retired from service on medical invalidation grounds u.e.f.
6-12-89, The date of birth of 2nd applicant is 15-7-1935,
But for the medical invalidation, in the normal courts

the 2nd applicant would have retired on 16-7-93, The 1at
applicant is the sldestson of 2nd applicant. The 2nd é@pli-
cant made a representation to the Chief Gensral Manager,
Tglecom, to appoint 1st applicant in Teiecom Department an

compassionate grounds in any suitable post in relaxation

of recruitment rules, The representation of tha 2nd appii-
cant was rejected. So ths present 0.A. is filad by both

the applicants for the relief as already indicated above.

3 Counter is filed by the Respondents oppossing

thig 0.A. In the counter of the Respondents it is main-

1

tainad that the 2nd applicant towards retiral bensfits has

-

received an amount to ths tune of Rs,90,000/= and besides
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) monthly more than |
this, the 2nd applicant is getting/ pension o€/ Rs,1,000/-

incduding reliefs there ons” apg In view of the retiral.

benefits the 2nd applicant received and ths monthly pen«
. s o

sion that ths family is getting ,shewe—thet the family is

ot in indigent circumstances and so the 0.A. is liable

to be dismissaed.

4. We have hesard Shri B.V.S5.R.Murthy for Shri

T.Jayant, counsel for the applicant and Shri N.V.Ramana,
learnad standing counsel for the Respondents. The following
facts are not in dispute. Ihe 2nd applicent while working

as Telsgraph RfRke Master retired on 6-12-~89 on medical in
validation., The 2nd applicant % has three sons including

phex 18t applicant herein angk ¥ &KX, The 1st applicant had

the
studied up to B.Sc. and the two othersans of /2nd applicant

N

are said to be college going boys and are yst fa duk studying.
It is the case of the applicants that t hefamily is in indi-

the
gent circumstances and without assiskart assistance tofamily

TIrst- o ) .
by way of en appointment tetreppkisant  that' the Pamily will
will not be able tao get on.

Se It is also contandad by the learned counsel for

the applicants that their family does not possess any movable

or immovable properties, It is .submitted xyoondbandedk that
when |

the 2nd applicant hadkfame to Hyderabad to meet the 2nd res-

pondent in connection with the job to the 1at epplicant that

he met with an accident and had fracture of his leg and hp

this connection he had spent a considarabls amount and that

the wife of the 2nd applicant (Smt.Susheela) had s&¥& a
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gynic problem and to cure that problem certein amounthas

been spent and that the family is mot left with the

(YOI

gomPlere. amount of R5.90,000/-, which the 2nd applicant got
towards fetinal;'H;bsnafits. So it is contended by tha
learned counsel all these factors might also ce taken. into
consideration to determina the ind&gant circumstances of

the family.

Be No proof has been piaced baefore this Tribural to show
gynic
that the said Smt. Sushsela had somg problem and to cure the
.gr\'s\gm.&k)u\g hoed daim (~ U*M"’*J
same any ameunb hed~beerrspert, No doubt certain matsrial

ta show
has been placed before us/that the 2nd applicant fractured

allegedly
his leg when he visited Hydarabad/tn meat the 2nd Raspon-
dent and f5,8,000/- has been spsnt to meet the madical
leg
expesnses Fq; the treatmsnt o?/fractura of the 2nd applicant.
“TN
Even it is;to be accepted that towards medical expenses a
n still
sum of Rs,10,000/- has besn spent, the family would/be left

with about B80,000/-.

e It ig also not in dispute that the 2nd apﬁlicant
is getting not lsss than a sum of Rs,1,000/- pm a?bansion. So
with the said amount of fse1,000/- and with a sum-of
Rs.80,000/- on hand as already pointed ugt,it cannot b; said

that the family is in ®k indagent circumstances.

Be It should be noted that in Compassionate Appoint-
ment the first preferance;ﬁﬁépg;be given to the families

: |
where an amployes had died while in service,2nd prefaﬁanca
. S,
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1. The Secretary, Mirnistry of Communications,
- . . Union of _India, New Delhi-1., . i S TV

I
2. The Chief General Manager, Telecommunications,
Andhra Pradesh Circle, Hyderabad-l.q, I '

3. The Telecom gistrict Man?ger, Guntur=2,
-~ 4:'One edpy t3-MriT.Jayant,Advocate, *EAT. JHyg@ée -+ 1
S. One c0py to Mr N.v. Ramana, Adill ,CGSC.CAT. Hyd.,
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6. One copy to lerary, CAT{Hyd.
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is tobs given to the employess who retired on medical in
ualidatiun. Bearing in mind fhat tﬁe 2nd applicané belongs

~to 2nd category and inm Giau cf the pensionary benaéits add
natéra&\beéaﬁitaauhiéh the 2nd applicant got, ws a%e not

prepared to accept the comtention of the applicants that the

distress and
family is mwk in/ indigent circumstances. The learned counsel

through ‘
tor the applicant took usfex @ numbser of decision deliversd

the
by the Central Administrative Tribunal, wherein/respondents

in those cases
had besn directed/toc consider ¥kEss BMSE¥ REE appointments

an compassiana?e‘ . greunds. But im all the said casés the

WM‘\-——-»
Bench/Yenches agg/sakk sstisfied that the families therein
N

were in indigent circumstamces. But with regsrd to ths case
in hand ve are not at all satisfied that the family is in

indegent circumstances, Besides the compstent authority
) this
had came to the gpinion . that/it is not a fit matter where
- ) . the
compa ssionéte appointmant could be granted., In vieuw of /facts
' the decision
and circumstances of the cass WMt sh& ex¥g/of ths competent
7 first
authority in rejecting the claim of the/applicant N¥.% for

TI

- F

appointment on compassionrate appointment capnot be said to be not,

valid. For all these reasons the OA is liable to be dismissed

and it is accordingly dismiseed leaving the parties to bear

their own costse.

abrr——

i e eee—m—m A
(T.CHANDRASEKHAR REDDY)
Member (3)

Dated:Bth November, 1993
Dictated in Open Court,
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7 - IN THE CﬁTPAL A IINI;-J.RA":"L“IV_%];} TRIBUNAL -
ERABAD BEHCH & HYLERABAD .

JV

THE HOR'BLE MR.JUSKICE V. _\.‘ELLADPI RAO
VICE -(I:F AT FMAN

Al ]
THE HON'BLE MR.ASB.GORTHI [l MEMBER(A)

b

L/’__.f-zﬂ‘
THE HON'BLE MR,T GHANDRASEKHAR REDDY
MEMBER(J)
AND

THE HON'BLE MR.B«BANGARAJAN|$MEMBER(A)
: DR | B

- Dated: 8 - [} <1003

ORBERLIIDG MENT 3

. I"iQAA/R-:T-i/CQAUI\JO .
in

O.a.lo. g Y}o\j____

. : T.4.NoO. ( W.PJ.

Admitte\ and Interim directiong
issued,

Allowed,

- }
Disposedlof with directiofs

Di:nissed. .
. - -

Dismissed as wifthdrawn,
Dismissed‘for efault,
Re jected/Crddred.

No order as to costs,
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